o

No.CDN-27011/2/2019-CDN-MCA
Government of India
Ministry of Corporate Affairs

5th Floor, ‘A’ ng, Shastri Bhavm, H ; o
Dr. Rajendra Prasad Road, New Dellui-110.0 001 ‘
Dated:22.03. 20;19 B

A copy of the Monthly Summary of the Ministry of Corporate Affairs for the month ofr
February, 2019 is enclosed for information. & _ f,_. ;- "

f (Nilratan D‘és)
Deputy Secretary to tile Govt, of Indla 4
Tele: 23389622 ',

All Members of the Council of Ministers _ _-' s ~
Copy, with enclosures, forwarded to:

Cabinet Secretary, Cabinet Secretariat, New Delhi U
" Secretary to the President of India, Rashtrapati Bhawan, New Delhi I
Secretary to the Vice- President of India, Vice President’s Secretariat, New Delhi. .0t 7
The Principal Director General, Ministry of I & B, Shastri Bhawan, New Delhi :
Secretary, Deptt. of Telecommunications, Sanchar Bhawan, New Delhi - SN
Secretary, Deptt. of Higher Education, Shastri Bhawan, New Delhi 0 )
Secretary, Deptt. of Statistics, Sardar Patel Bhawan, New Delhi
Secretary, Legislative Deptt., Shastri Bhawan, New Delhi
Secretary, Deptt. of Scientific & Industrial Research,C.5.LR Building, R4fi Marg,
10 Secretary, Ministry of Environment & Forest, Paryavaran Bhawan, New Delhi
11. Secretary, Ministry of Urban Development, Nirman Bhawan, New Delhi
12. Secretary, Deptt. of Revenue, North Block, New Delhi
13. Secretary, Deptt. of Industrial Development, Udyog Bhawan, New Delhi
14, Secretary, Deptt. of Defence Production & Supplies, South Block, New  Delhd
15. Secretary, Deptt. of Legal Affairs, Shastri Bhawan, New Delhi
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Copy to:
(i) Economic Advisor, MCA

(i) Senior PPS to Secretary, Ministry of Corporate Affairs
(iif) Senior PPS to Additional Secretary, Ministry of Corporate affairs

Copy, also to: Dir (AK) - To upload the commumcahon on 0ff1c1a1 website of the MCA. - unde;r
the caption "Monthly Summary of the Ministry of Corporate Affairs fdr the month*of 3
February, 2019” . IE .'

l h
(Nilratan Das)

Deputy Secretary to the Govt. of Ind1ar




© 2/11/2018]. The changes made in the Rules are proposed to ensure i§

' MINISTRY ‘OF CORPORATE AFFAIRS

IMPORTANT POLICY DECISIONS TAKEN AND MAJOR ACHIEVEN
DURING THE MONTH OF FEBRUARY, 2019

1. Circulars:- i
() This Ministry has issued General Circular no. 01/2019 dated 21,0220 19
regarding extension for last date of filing initial return in MSME Form I and; ed!
that the period of thirty days for filing initial return in MSME Form I as spec1f,1ed"'m
Specified Companies (Furnishing of information about payment to micro and stnall
enterprise suppliers) Order, 2019 dated 22.01.2019 shall be reckoned from the darte the
said e-from is deployed on MCA21 portal.
‘
2. N0t1f1cat10ns - ' - . |

(1) Compames (Slgmflcant Beneficial Owners) Rules, 2018 were amended 5
February, 2019 to provide more clarity on the definition of “significant beneflc&al ‘
owner’ and manner of filing of relevant declaration to the company and the Regi's‘ﬁry

The amendments are aimed at addressing the issues raised by various stakeh@iders -

on the Rules. (Notification no. G.S.R. 100(E} dated 08.02.2019). La

(ii) Companies (Adjudication of Penaities) Rules, 2014 have been amended 611« .91!'1‘1
February, 2019, inter alia, to-enforce the amendment in section 454 of the ComIb
Act, 2013 made through Companies (Amendment) Second Ordinance, 2019 islE
fgieed'y
adjudication of monetary penalties by Adjudicating’ Officers (ROCs). (Notlflcah@ni

G.S.R. 131(E) dateci 19.02.2019). | | | eyl

(iif) Companies (Prospectus and Allotment of Securities) Rules, 2014 have\.“ ééﬁ:

'

- amended on 19th February, 2019 to remove reference to-a redundant prtay131,t.®n
appearing in the Form PAS-3 annexed to such Rules. The amendment has 1esulted!

alignment of provisions of the Act/ Rules and the Forms. (Notification no. *"(} R
130(E) dated 19.02 2019)

comparny incorporated on or before the 31st December, 2017 to file the particil T"' éqzs Of
the company and its registered office, in e-Form ACTIVE (Active Company T T g ing
Identfaes and’ Verlflcatlon) on or before 25.04.2019. Further, where a compan‘? '

’z_j_
Comphan on pafyment of fee of ten thousand rupees”. The e-form ACTIVE? (i[ﬂl\;T-
22A) has also been inserted vide the aforesald notification. (Not!i_flcatlon no ‘i’ R
144(E) dated 21.02.2019). 5
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(v) The Companies (Registration Offices and Fees) Rules, 2014 has been amended to
insert rule relating to fee for filing e-form ACTIVE under rule 25A of the Companies
(Incorporation) Rules, 2014. (Notification no. G.S.R. 143(E) dated 21.02.2019).

3. The proposal for re-promulgation of the Companies (Amendment) Ordinance,
2019 as Companies (Amendment) Second Ordinance, 2019 was approved by Union
Cabinet on 19t February, 2019 and the Ordinance was re-promulgated on 21t
February, 2019. The re-promulgation was necessary to give continuity to urgent
amendments made in the Companies Act, 2013 for implementing the
recommendations of the Committee set-up by MCA to review offences and
provisions on, compliance management under the Companies Act, 2013. The
Companies (Amendment) Bill, 2019 is likely to be taken up for consideration and
discussion in current session of Parliament.

4.  As on February, 2019, a total number of 199 cases under various Sections of the
Competition Act were pending before the Competition Commission for final
disposal. During the month of February, 2019, six (06) anti-trust cases were filed
before the Commission. The Commission also received seven (07) combination
notices and disposed of five(05) combination notices during the month.

5. The Commission signed an MoU with Government e 1\/Ir:1rl<et| place(GeM) on 6th
February, 2019 in order to set up an institutional mechanism for formal interaction
between the CCI and GeM. Under the MOU, GeM and CCI shall pool their
knowledge of the public procurement domain to explore the suitability of already
available tools for detection of cartels. Commission organized its fourth Roadshow
on the theme of “Public Procurement, Trade Associations and Cartels” on 25th
February, 2019 at Hyderabad.

6. In the matter of Reliance Industries Ltd. vs. Indian Oil Corporation Ltd. & Ors.
(case No. 26/2010), the information was filed regarding indulgence of BPCL and
HPCL in cartelization and misuse of dominant position in market of Aviation Turbine
Fuel (ATF). The Commission ordered investigation u/s 26(1) of the Act. However, the

matter is stayed by Delhi High Court. |

7. 1683 cases have been admitted under Insolvency & Bankruptcy Code, 2016 (IBC)
as on 28th February, 2019. Out of which 1019 cases are undergoing Corporate
Insolvency Resolution Process (CIRP). 315 cases have been ordered for liquidation. 88
cases have been resolved, resulting in realisation of Rs 68,766 crores which is 48.25%
of admitted claims.
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